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O R D E R 

05.10.2017 Heard learned counsel for the appellants and perused the 

order dated 25th September, 2017.  Taking into consideration the fact that 

the application preferred by the respondents-Operational Creditor under 

Section 9 of the Insolvency and Bankruptcy Code, 2016 (hereinafter referred 

to as ‘I&B Code’) being complete and in absence of any document to suggest 

that there is an ‘existence of dispute’ relating to ‘quality of service’ raised by 

the appellants prior to issuance of notice under Section 8, we are of the view 

that the learned Adjudicating Authority (National Company Law Tribunal), 

Principal Bench, New Delhi rightly admitted the application.  

 In absence of any merit, the appeal is dismissed.  No costs.  
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    (Justice A.I.S. Cheema)      (Balvinder Singh) 
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